3 Questions of Privilege JULY 16, 1877

{Shri Gauri Shanker Rai}

inside the Houge in a m st chntemptuous
mmner md has insinusted the House,
t_pﬁn;ﬁ?;n alsn, It is
[+) w
the House becguse ¢ontempt cf a
membu' of the House is contempt of

the House itself.

In her statement she has said :

“Huwever, 1 find that some le dess
of the Janata party government are
determined to pursue their smear
campaign of character assassination
inside and outside parliament so as to
denigrate n°t nly me but the ¢ ngress
perty a5 a wholé, The Home Minister's
recent statement about an allcged plan
(or thirking) in my government to shoet
down leader< of the oppusiti n in jail is
sh cking and prep streus and has no
busis whatsoever, This 15 the very
limit to maliclous propaganda deliber-
ately carried ¢ n by some leaders nf the
Janata party”.

another place she says :

*“The whsle idea is outrageous and
could « ccur only to one who himself
is thinking al>ng thse lines, It s
one mere instance of the type of mis.
representatic n ard mslru«unn which
are current thcse da;

MR. DEPUTY-SPEAKER : NV ex-
planati ns n w. T had just reccived
this notice, bef re I entered the House,
I will have to go_through it and fter
foing through 1t I shall decide abut
i,

SHRI GAURI SHANKER
RAT : T should like t» be heard bef re
you rcach your decision,

MR. DEPUTY-SPEAKER : I shall
give the ruling ¢n Munday. I have
g nc thro ugh the statement,
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“IR. DEPUTY-SPEAKER : I have
to go thrcugh the mrton, If there is

any prima facie questicn of privilege
involved, then only the questicn will
arise, {

DR. SUBRAMANIAM SWAMY
(Bombay-Nt rth-Em) May I menticn
something no

Matter Under Rule 377

MR. DEPUTY-SPEAKER : Pleate
do not ssy anything now.

(if) AriBgEp MistEADmvg _ InvOR-

MATION BRE, BELCHI  INGIDENT
GrveN pY THE MINISTER op HoMR
AppAIRS ON 13-7-77

SHRI B. RACHAIAH (Clunuru;l-
) : Sir, I have given a n tce of
pnv!lcue moticn against the inccrrect
statement made by the hon. Home
Minister spout the incident that took
place in Belchi village on 13th June,
1977. A  Parliamentary mmittee
congisting of Scheduled Caste Members
have visited the spot and they have
made on-the-spot  study, There has
been a lot °f dJiscriminati n in the
statcment made by the Home Minigter,
The statement is misleadirg.

MR. DEPUTY-SPEAKER : I have
gone thr ugh that also, Let me make
my observation on that lateer. T reccived
three n tices of questin of
from Shri K. Chandrnppun, hrimati
Parvathi Krishnan, Shr1 K. A, Rajan
Shri B. Rachaish and Shri B, P, Kadam
regarding alleged misleading inf rmation
given to the House on 13th June, 1977
in the statement made by the Minister
of Home Affairs 'n the cailing sttestion
matter about the attroci n b:;l‘nm
in Belchi village in Bihar, ce

the practice «f the Heuse in such
nutteﬂ I have sent copies of the nutices
to the Minister <f Home Affaris for
his factual comments. I will take a
dicision in the matter after I reteive a
reply from the Home Minister,

MATTER UNDER RULE 377

NEws ITEM ABOUT ROLE Op SHRI BANJAY
GANDHI IN AWARD OF A CONTRACT
FOR OFF-SHORE

DR. SUBRAMANIAM SWAMY
(B mbay North-East) : 1 wish to bring
to the notice of the House the iceberg
of corruptiin in which the former
Prime Mmister'sson, Mr, San; l’.‘er Gu\dh!
has been 1involved, and ¢n Wi
our country’s reputaticn in the entlre

world has “been very greatly spoiled,
l:rcndfrthe record & news item in
g;slate.st News week of July, 1977 which

“Indira Gandhi’s son, s.nm,
the target of yet ancther uiry
Indian authr rities. The Indimq Gevern- by
ment i$ investigating his rcle in nego-
tiations—c nducted while Mrs, Gandhi
was still in power that ultimately led to
a Government cnntnct to the
conpagnie Funuxse htmht. (-
french orvmp(;hny)



